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redemption suit No, 1107 of 1877, on the ground that it is the practice 1888

of the Epglish Court of Chancery to enlarge the time for payment of the. JONE 20
-mortgage-debt ; that such a practice is recognised by the Transfer of _
Property Act ; and that there were sufficient grounds alleged for exercising APPEL- -
the power of enlargement. - As to the practice of the Court of Chancery, LATE

it would appear from the judgment in Novosielski v. Wakefield (1) that, CrviL.
under special circumstances, the Court will enlarge the time given in a ——
redemption decree, but the question here is whether the Court exesuting 13 B 106--
the decree has the power to do so. [109] The proviso to s. 93 of the above

Act empowers the Court to postpone the  day fixed in a redemption suit -

under s. 92, a8 to whieh it may bé a question whether fhis provise would

apply to a case like the present where the application is for execu- .’

tion of the decree, and the day has already expired. - But it is sufficient

to say in the pressnt case that the Act has nobt been extendad to this
Presidency, and. that the Court executing the decrse has n> power to

alter the language of the decree, which it would virbually do if it enlarged

the time mentioned in it by aceepting the Rs. 649-11-0 paid into Courb.

on the 12th Oectober, 1886. Sae the directions of this Court in Sakwar v.

Mukund Babajishet (2). We may alse add that, in our opinion, even if

the Court had the power to enlarge in she courss of execution, the mere

fact that the plaintiffs had lodged an appeal would afford no special

ground for enlarging the time. We must, therefore, dissharge the order

of the Court below, and reject the darkhast, with costs throughout on

plaintiffs. . : ‘

—~

- Order diséhamed.
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o * . CRIMINAL REFERENCE.
. Before My, Justice Birdwood and Mr. Justice Parsons.

QUEEN-EMPRESS v. RACHAPPA AND QUEEN-EMPRESS v. IRAPPA.*
; : ‘ [66h July, 1888.] ' o

Sanction fo prosezule— Revocation of —Distinction between o sanction grantei to a pri-’
vate person and a complaint by a Court —Criminal Procedure Code (dct X of 1882),
ss. 198 and 476. : '

. M 7
Section 195 of the Criminal Procedure Code {Act X of 1882) distinguishes
between the sanction granted by a Court to a prosecution by a private indivi--

- dual and a complaint made by the Court itself, A superior Cour$ to whichsuch- -
Court is subordinate may revoke the sanction granted in the former case to the .
private prosecution, but it hasns power ia. the latter orse to set aside.a com-
plaint duly made by a subordinate Court.

Ishyi Prasad v, Sham Lal (8), Queen v. Baijoo vLa.Zl (4) and Gyan Ohunder Roy
V. Protab Chunder Doss (5) referred to.

[Diss., 16 A, 80=14 A.W.N, 9; 26 B. 785; 20 C. 349 (350); 21 M, 2124 (F.B,)=2
Weir 124; 18 P.R. 1902 (Or.)=78 P.L.R. 1902; F., 13 M. 144; R,, 26 A 249
(859)=924 A.W.N, 15; 32 B. 184=10 Bom.L.R 28 (36)=7 Cr. L.J, 85=3
M.L.T. 116; 17 O.L.J. 245 (251)=17 C.W.N. 647=14 Cr,L.,J. 197 =19 Igd. Cas, |
197; 9 0.P.L.R. 27 (28) (Cr) ; 23 P.R. 190L'(Cr) ; 30 P.R. 1905. (Cr), =1058P.L.R,
1905 ; Rat. Un. Cr, Cas. 587 ; Rat Un. Cr. Cas. 701 (703); Rat. Un. Or. Cas,

895 (8991.]
S * Criminal Reference, No, 129 of 1387. ' B
(1) 17 Vesey. 417, - - " . {2) Printed Judgments for 1887, p. 324, °

" (3) 7 A, 871 ' T .4) 10,450, . . -(5) 7C. 908,
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* [110] THIS was a réference under s.: 438 of the Criminal Procedure
Code (Act X of 1882) by J.' K. Spence, District Magistrate, Dharwar.

."On the-4th December, 1886, the' Subordinate Judge of Hubli granted -

a sanction for the prosecution of one Rachappa bin Gurshidappa under

8s. 193, 210 and 511 of the Indian Penal Code, and sent the case for inquiry

and frial to the First Class Magistrate under s. 476 of the Cods of Criminal

Procedure. The sanction was revoked by the District Judge of Dharwar on

275h January, 1887. ,
In another case the First Class Mamsbrabe of Hubli accorded sanction
to the trial of one Irappa.bin Margappa under s. 211 of the Indian Penal

“Code. He did not send the casa for inquiry and trial to another Magistrate,

as contemplated by 8. 476 of the Code of Crimninal Procedure. But the
District Magistrate appears to have sent the case for trial to a First Class
Magistrate, and while the trial was proceeding the Sessions Judge revoked
the sanction on the 12th September, 1887.

In both these cases the sanction was granted and revoked under bhe
powers conferred by s. 195 of the Code of Criminal Procedure.

. The question referred.to the High Court by the District Magistrate
was—whether the District Judge in the one cage and the Sassions Judgein
the other had authority to revoke the sanction. :

" The High Court issued mnotices tio the aceused in both cases to show
cause why the orders ravoking the sanction should not be.sef aside. =

"~ Rav Saheb V. N. Mandlik, for the Crown.—In Rachappa’s case the

" Subordinate Judge granted the sanctionand sent the case. unders. 476
" of the Code.of Criminal Procedure to a Magistrate for inquiry and trial.-

* cannot be revoked. When a case is sent to a Magistrate under s. 476, he

The sanction amounts, therefors, to a complaint by a Court, and as such

is bound fo proceed: according to law. There is a distinction between a
sanction given to a private person and a sanction amountmg to a complaint
[111] by the Court. In the latter case the sauction is irrevocable by a
superl(or Court. Refers to Queen v. Baijoo Lall 1); Ishrz' Prasad v. Sham
Lall (2). .

© P. M. Mehta (with him N. @. Chandavarkar), for accused Rachappa.—
Sections 195 and 476 of Act X of 1882 are to be read together. -Section 476
lays down the procedurs to be followed by a Court when complaining,
under s. 195. A sanetion may bs followed by a complaint either of a
private individual or of a Court. If a complaint be made by a private
person, it is admitted that the sanction is revocable. Why should it not
be revocable when a complaiat is made by a Court? No reason is shown .
why the same principle should not apply to both cases. The Legis-

. lature do not'appear o make any distinction between the two cases. The
: N 13 - - L[ . 8 . ..
“words " sanction ” and “compiaint ” are not used ir opposition to.each:

other. in 's. 195. I contend that ,they]are gynonymous terms. A com-

pla,lnt implies a sanction already glven, and renders any further sanction

unnecessary. ‘Whether the complaint is made by a Court or by a private:

.. persop, in either case the necessary sanchion exists, The two cases should
" be dealt with on the same prmclples Refers to Reg. v, Ganu (3) and Req
V. Manomed Khan (4). ,

.. Shamrav Vithal, for accused Iranpa., was not called on, ‘ ,
BirRpwooD, J.—The District Magistrate has referred two cases fo.
s~(1) Imperatric v. Racha,ppa and (2) Impemtrzac v Irappa, which do -

T@WM10.450, 0 ‘(@) TA.87L. - (8)5B.H.C.R. Cr. Ga 98.
(4)6B.H.C/R,Cr. Ca. 5.~ o
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“not stand on the same footing, but which we can conveniently dispose of

together. . In both cases sanction was given for the prosecution of the
accused under s. 195, ol. (), of the. Code of Criminal Procedure. Rachap-
pa’s'prosecution was sanctioned by the Subordinate Judge of Hubii, who
after granting the sanction sent the case to the First Class Magistrate of
Hubli for enquiry and trial under s. 476 of the Code. Irappa's prose-
cution was sanctioned by the Magistrate (First Class) of Hubli, who does
vot seem to have sent the case to any other Magistrate for enquiry and
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trial, as contemplated in s. 476. ' The District [112] Magistrate seems to -

have ordered the First Class Magistrate subordinate to him to try the case
against Irappa ; but we cannot find that any such procedure as is preseribed
by s. 476 was adopted in thiscase. In both cases the Distriet Judge of
Dbarwar revoked the sanction granted. We see no reason for interfering
_with his order in  Irappa’s case, as we take it to have been
simply an order revoking a sanction granted by . a Subordinate
Court. No question has been raised as to the District Judge’s jurisdic-

tion to make an order of this kind. Indeed, it is an order which"

he is clearly empowered by s. 195 to make; and no application has been
‘made-to us by any party aggrieved by it for its reversal. = Section 195 of
the Code distinguishes between a ** sanction ” granted by a Court for a-
prosecution and a “complaint ’ made by a Court. A Court may either
grant a sanction to a.private person, or, whether it -grants a formal sane-
tion or not, it may itself adopt the procedure laid down in s. 476. If it
grants a sanction and merely sends- the accused to a Magistrate, it does
not'comply with the requirements of s. 476. But if it makes such enquiry
as may be necessary under that seefion and then sends the case to the
nearest Magistrate of the First Class for enquiry and trial, or,.if the Court
to which it is subordinate adopts ‘that procedure,- then such action
‘amounts to the muaking of a eomplaint. such as is contemplated in s. 195,
as distinguished from a complaint made by a private person to whom a
sanction has been granted under the section.—See I. L. R., 7 All, 871.
. The distinction is recognized in the Queen v. Baijoo Lall(l) and in
Gyan Chunder Roy v. Protap Chunder Doss (2). Though a superior Court
can rovoke a sanction granted by. a subordinate Court, no power is given
to it to set aside a complaint duly made by a subordinate Court. We
-think it was the clear intention of the Legislature that when a Court
finds it necessary to take proceedings in the nature of a complaint, i§
should be as free to'do so ag any private individual who has ocecasion to
- put the Criminal Courts in motion against an accused person, and that

no superior Court should have the power to nullify any proceeding by way

-of complaint duly taken by a Court according to law. On receiving
[118] a case duly sent to him by a Court under s. 476 of the Code, a

Magistrate is’ bourd to proceed- with she case according to law. The

Court to which the Court  making the complaint is subordinate has no
power to stop the enquiry (Reg. v. Amruta Nathu(3) ); though of course
the Magistrate éan discharge the accused if the evidence does not war-
rant a commitment (Reg. v. Pandurang Myral(4) ). We, therefore, reverse
the order of the District Judge in the case of .Rachappa as made without
jurisdiction. S : » :

. PARSONS, J,—I. concur. It is plain that s. 195 of the Code of Cri-

"minal Procedure, 1882, makes a great distinction between the sanction

(1) 10. 450, - C @ 7C.208 . .
(8) 7 B.H.C.R. Or. Ca. 29. © - (4) 5 B.H.C.R. Or-Cq. 11,

5 ’
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and the complaint of a pubhc servant or- Court-—a. distinetion ﬁha.h hasg
already been pointed oubt in the case of Gyan Chunder Roy v. Protap
Chunder Doss(1). A sanction is a document to be drawn up and given
to a private individual in order that he may file it with the complaint he
makes to the Magistrate, and so enable the Magistrate to take cognizance
of the complaint. It is to such a document only that the after clauses of
8. 195 profess to apply, and to that application alone they must be con-
fined. A complaint, on the other hand, is an allegation made to a Magis-
trate with a view to his taking action under the Code, that some person
has committed an offence (s. 4 (a)).

Under s. 195 a Magistrate can take cognizance of a cowmplainb if made
by a public servant or by a Cours. Either, therefore, can make a com-
plaint, although a Court is at liberty, if it chaoses, to proceed instead in
accordance with the provisions of 8. 476. When once, however, such a
complaint is made, 8. 195 does not give to any other Court the power of
revoking that complaint, still less can the section be construed as confer-
ring upon a superior Court the power to interfers when a subordinate
Court has sent a case for enquiry or trial to a Magistrate under the pro-
visions of 8. 476. The provisions of* 5. 195 relating to the revocation or
grant of a sanction given or refused by a subordinate Courb can, in wy
opinion, refer only to a sansction, and cannot apply to a complaint. I am
supported [114] in this oplnlon by a decision of the Full Bench of the

Allahabad High Court in the case of Ishri Prasad v. Sham Lall(2),

where it was held that the proviso in the section that' the sanction shall

-not remain in foree for more than six months did not apply to a eomplainb

If that provision does not apply, it follows that no other similar provision
applies to a complaint, and I am of opinion that this is so. Applying,
then, this principle to the cases reférred to us, I find that the Sessions

. Judge had power to interfere in Irappa’s case, as in that case a sanction
.only was given and no complaint made. I find that he had no power

to interfere in Rachappa’s case, since a Court under the powers conferred
-on 1t by s. 476 had sent that case to a Magistrate.

/

Order in Rachappa’ J case set aside.

13 B, 113.
INSOLVENCY JURISDICTION
Before Sz'r Gharles Sargent, Kt Chief Justice, and Mr. Justice Scott.

IN RE CAWASII OOKERJL,  [27th April, 1888.]

J'nsolvency—Indm'n Insolvent Act 21 and 22 Vict., Cap. 21, s, 58—~Jurisdiction—Practice.

The insolvent filed his petition in December, 1865, and in January, 1866, on

»his application for 'his- personal discha.rgeunder 8. 47 he was ordered to be
imprisoned. He never applied for his discharge under s. 59 or 60 of the Indian
Ingolvent Act (8tat, 21 and 22 Viet,,'cap. 21). When he had completed the’

- term of bis imprisonment he left Bombay and went to Morar and ultimately

-- settled at Aligarh in the North-West Provinces, In August, 1886, the Official

| -\ Asgignee was informed thaf the insolvent was possessed of landed property ab-
© Aligarh, and also considerable moveable property. On the 25th August, 1886,
the Official Assignee obtained a rule misi calling on the insolvent to show cause

why he should not hand over all this property to the Officiagl Assignee for the’
payment of creditors. On- the 10th Auvgust, i887, an order ‘was made by the

W7 Goes. e C@Tasm,
‘ 6



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 
	Page 852 
	Page 853 
	Page 854 
	Page 855 
	Page 856 
	Page 857 
	Page 858 
	Page 859 
	Page 860 
	Page 861 
	Page 862 
	Page 863 
	Page 864 
	Page 865 
	Page 866 
	Page 867 
	Page 868 
	Page 869 
	Page 870 
	Page 871 
	Page 872 
	Page 873 
	Page 874 
	Page 875 
	Page 876 
	Page 877 
	Page 878 
	Page 879 
	Page 880 
	Page 881 
	Page 882 
	Page 883 
	Page 884 
	Page 885 
	Page 886 
	Page 887 
	Page 888 
	Page 889 
	Page 890 
	Page 891 
	Page 892 
	Page 893 
	Page 894 
	Page 895 
	Page 896 
	Page 897 
	Page 898 
	Page 899 
	Page 900 
	Page 901 
	Page 902 
	Page 903 
	Page 904 
	Page 905 
	Page 906 
	Page 907 
	Page 908 
	Page 909 
	Page 910 
	Page 911 
	Page 912 
	Page 913 
	Page 914 
	Page 915 
	Page 916 
	Page 917 
	Page 918 
	Page 919 
	Page 920 
	Page 921 
	Page 922 
	Page 923 
	Page 924 
	Page 925 
	Page 926 
	Page 927 
	Page 928 
	Page 929 
	Page 930 
	Page 931 
	Page 932 
	Page 933 
	Page 934 
	Page 935 
	Page 936 
	Page 937 
	Page 938 
	Page 939 
	Page 940 
	Page 941 
	Page 942 
	Page 943 
	Page 944 
	Page 945 
	Page 946 
	Page 947 
	Page 948 
	Page 949 
	Page 950 
	Page 951 
	Page 952 
	Page 953 
	Page 954 
	Page 955 
	Page 956 
	Page 957 
	Page 958 
	Page 959 
	Page 960 
	Page 961 
	Page 962 
	Page 963 
	Page 964 
	Page 965 
	Page 966 
	Page 967 
	Page 968 
	Page 969 
	Page 970 
	Page 971 
	Page 972 
	Page 973 
	Page 974 
	Page 975 
	Page 976 
	Page 977 
	Page 978 
	Page 979 
	Page 980 
	Page 981 
	Page 982 
	Page 983 
	Page 984 
	Page 985 
	Page 986 
	Page 987 
	Page 988 
	Page 989 
	Page 990 
	Page 991 
	Page 992 
	Page 993 
	Page 994 
	Page 995 
	Page 996 
	Page 997 
	Page 998 
	Page 999 
	Page 1000 
	Page 1001 
	Page 1002 
	Page 1003 
	Page 1004 
	Page 1005 
	Page 1006 
	Page 1007 
	Page 1008 
	Page 1009 
	Page 1010 
	Page 1011 
	Page 1012 
	Page 1013 
	Page 1014 
	Page 1015 
	Page 1016 
	Page 1017 
	Page 1018 

